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IN THE CENTRAL ADmINISTRATIVE TRIBUNAL HYDERABA 	WI HYDERABAD. 

O.A140. 271 .f 1993.1 

.S. Between 	 Dat.d: 2671993.* 

D.D.sha?iRa.o 	 .V1. 	 Applicant 
Anti 

1'.i Government of India, represented by its Secretary, Depart—
ment of Automic Energy, New Delhi. 

2i1 The Chief Executive, Department of Automic Energy, Heavy 

	

Watsr Board, Bamba.y. 	. 

3;l The Administrative Officer, Heavy Water Project, Manuguruj11(& 

4t1 The District, Collector, Khajnman. 

RespondenteB  ." 	.. 	. 
Counsel for the Applicant 	:Sri. P.satyarajababu  
Counsel for the Resprndents 	:Sri N,U,.Ramapa, Addl. CGSC.. 

:Sri.' O.Panduraflga Rediy, SpL/ 
counsel for A.PeStat.. 	- 

coRAm: 	 - 
Hon'ble mrJustice V.tjeeladri Ran, Vice Chairman 
Hon'ble Nr P.T.Thiruvengadam, Administrative flernb.r 

(Orders as per Hon'ble Mr. Justice V.Neeladri Rao, 
Vice Chairman) 

The land belonging t4 the family of the applicant 

was acquired for Heavy Water Project at Nanuguru, Khamman Dist.° 

A scheme was evaluated for providing job/post-for one member of 

the displaced family. Thereupon the applicant who passed 

Intermediate, applied for the post*,  The case of the applicant 

is that the applicant was not faund suitable to the post of 

Rigger—Tradesman'A' and he is also netconsidered for the post 	j 
of Helper for he is not round medically unfit due to weak N 

visiori.9. 

Under the circumstances, it is just add proper to \. 

direct: the respondents to consider the case of the applicant 

for any other post for which he is medically fit depending 

upon his qualifications. The respondents are directed to 

consider the case of the applicant along with other similarly. 

situated personstfld when vacancies arise in the other posts. , 

The C.JAi is ordered accordingly at the admission stage.T 

No costs 

Copy to:- 
1.! Secretary, Department of Automic Energy, Sivt. of India, 

New Delhi. 

2.4 The Chief Executive,, Department of Automic Energy, Heavy 
Water Board, Bombay. 

Cnntd: ... 2/— 

I 



3 	The Admihistjatjtje C?ticer, Heavy Water 
Manuquru-117.4 

.41 The District Collector, Khamrnan. 	• 	
. 

..................................... . 5 	 te Sri. P.Satyarajababu adv0cate,,.HNa.' 
2-2-547/A/32, I Floor Azain Complex, Central Excise calsriy, 
Bagh Amberpat, Hyderabad—Qia

6.1 

	

	

. 	.. 	. 	. 	.. . 

One copy to Sri. W&1i.ama ., Add1CGSC 0  CAT, Hyd 
? 	One copy to Sri. .b.Pafflurráa Reddy, Spi. counsel for 

the State o?A:P.', CAT, Hyd.1  

B One pecepy. . 

9;1 One copy to Library, CAT, Hyd. 	 I  

Rsm/-. 
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TYPED BY 	 COISAEb BY 

CHECKED BY 	 AflidvSD: BY 

IN THE CENI'RAL ADMIJISTRATflTE TRIBUNAL 

HYDFAEAD BENCH AT HYDERABAD 

THE HON :LE MfL . JtJST±CE V.NEELADRI IRAQ 
AICE CHAIRMAN 

AN 1  

THE NON'BLE MR.A.b\GORTHY & MEtfl3R(A) 

AND\ 

THE HONIBLENR.T.CHA\IPRASEK14AR REDDY 

	

I 	 MEMBER(JUDL) 

AND 

THE HON'BLE MR.P.T.2IRUVENGADAN:M(A) 

) 

I 

in 

O.A.No, 	
71/93. 

'-vNo 

A*itted and Interim directions 
isued, 	 I 

A1l?d 	 I 

nf with directions 

Disrissed 	 I  

Dismissed as witbdrawn 

Dismissed for default. I.  
jectec/Qrdered 	

I; 

as to costs. 

1 
pvrri 	 I sfljiI Administratlfl tribaM 

—DESPATCH 

4-\4U61993 H 

L RVOtA1AD11T!3. • 	 ______ 
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